® IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDER ABAD

.

DATE OF - ORDER : 06-=03-1997,

Hetween :-

Bollinani Prameela

eses Applicant
And

1o FPUZL lidSuos SSIGLALY NuUiltwwass

2. Superintendent of Post Opffices,
Tirupati Division, Tirupati.

3. Sub-Divisional I spector, Pgstal,
West Sub Division, Tirupathi.

4., SmtK.Nira ja

.+ RBspondents

- - -

Counsel for the Applicant : Shri K.K.Chakravarthy
» %M\Jw
Counsel for the Respondents :  Shri V-ﬂﬁ?guﬁuvﬂa*;ﬁﬂeeﬂL*

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER  (A)

(Order per Hon'ble Shri R.Rangarajan, Mamber {A) ).
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(order per Hon'ble Shri R.Rangarsajan, llember (A) ). \

Heara Shri K.K.Chakravarthy, learned counsel for the
applicant ard Shri V.Rajeshwar Rao, learned standing counsel

for Respondents,

2. The applicantin this 0.A. was appointed as EDBPM,

Sangampally Branch Office on provisional basis with effect

[ -

PR, s-——% Aduna t+n death meIEQUlar

‘incumbent un§30-11-93._ The concernsed Employment Exchange uas

notified to sponsor the candidate by letter dt.30,11.,93/2-12-93

A el oo

Z_?nd the last date of receipt of names were from Emﬁloyment

Exchange was fixed as 31-12-83,

3. The Employmant Exchange failed to sponsar'éﬁgg/;andidates.

Hence open qutificatian was issued on 9-3-54 fixing the last date

of receipt of applic ations ag 12-4-64, In response to that open

notification five applications were received, The applicaht)fz‘tf

‘ .
amdzg other candidates were among those Pive applicants to the
post of EDBPM, Amongst those responded to the notification,

respondent No.4 was selected.

4, This DAHis filed challenging the sslection of Respon-
dent Nc.4.as regular EDBPM, Sangampally Branch O0ffice and for a
consaquent;al direction to post the g plicant viée Respondent
No.4. When the DA was taken up for hearing, it was suggested by |
the Learned counsel for the applicant that the record pertaining

the selection may be called for and on that basis the UA may

be decidad. Accordingly th% records were produced today, which
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were perused and returned back. , \E
, 1
S5 From the remarks column, after verification of the docu-

ments it is stated that Respomient No.d has Pulfilled all the con-
difions. It is also seen that she had obtained 330 marks out of
500 in SSC. The marks list/also verified as par the remarks in
Calumn,6 of the proceedings. Th@:}pplicanﬁ also fulfilled all

the conditions as laid down in regard to the certificates etca,

s Can D@ SBEN T TOM LG LEMGLRD wusumire  wo o oo oo R
230 marks out of 500 in §E§. The contention of the applicant

iﬁ this cage is that the relevant and necessary certificates and
records-haue not been properly verifiad while salectihg t he respon-
dent No.4 but from/ths praceéﬂings we find that the records have
been ueri?ied properly and both the applicantand Respondent ﬂ0.4
fulfilled qualifications as regards possession of certificates.
When 2 candidates are equally qualified, the prefereﬁce shall be
given to the candidates who obtainsd highar marks in S5C, As thé
Respondent No.4 secured maore ﬁarks in ssC, it had to be held that
the Respondent No.4 is a’( meritorious candidate. Uhen_.euerything

being equal, =lection of meritorious candidate cannot bs challenged.

b, In visw of what is stated above, I am satisfied that the
selection has been dane fairly and the meritorious cadidate having

all the necessary certificates had been selected. The applicant
under the circumstances cannot have any grievance if she has not

bsen selected.
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0.A N0, 691/394

Copy to:

0.A .N0.519/94

1. Postmaster General, Kurneool.
2. Superintendent of Post OPPices, Tirupathi Oivision, Tirupathi.
3. Sub Divisional Imspector, Postal, West Sub Division, Tirupathi.

4. Dne copy to Mr;K:K-Chagrauarthi, Advocate,CAT,Hyderabad,

5. Cne copy to Mp.N.".Ramena, Addl.CGSC,CAT,Hydersbad,

, s~ +~ n 'R fR). CAT,Hyderaztad,
74 One duplicate copy.
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COMBLRID QY ARNRIMED BY

CTHE CENTRSL ADMINISTRATIVE TRIGUNAL

HYDZR: 3D BENCH HYDZRA 3.0

THE HON'BLE SHRI RJR4NGAA-Z4N: M{A)

AND

THE

DA TIO: 6(3&9?
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ADMITY IR AD INTIRIM DIRZCTICHNS IS3U:D

ALL T

DI5205%) OF WITH DIRZCTIZNG
DISMISSED o
DISHINID 45 WITHIRWN
CRDZNEOARBITCTEO

ND ORDIRINS TC COSTS.

YLKR -

| fag AETR

:f;:}:x, bt

" e pspLICE

2 LRI Rt

H





